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CENTRAL ADM[NISTRATIVE TRIBUNAL
CALCUTTA BENCH '

M.a, 502 of 1997

A ) e
O.A. 983 of 1996 :

. ' Date of Order: 16. 3,98,

Hon'ble Mr.Justice S.N Malllck :Vice-Chairmgn,

Present:
Hon'ble Mr, s, Da°gUpta,

-Administrative Member.

S.K.BERA & ANR,

| -Vs-
- INION OF INDIA & ORS,

For the petltioner(s) Mr.R.K.De,ceunsel.
For the respondents{ Mrs.B.Ray,csunsel,

O R D E R

On céensent ef beth the parties, the applicatien fer cendena-
tien ef delay 1st:aken Up te-day as en Day s list fer hearing angd
dispesal. Aﬁmlttodly, the pmtltlaners filed the Origimnal Aprdicatien

ne.543 ef 1994 befsre thi» Trikunal which was dispesed ef sn 12.7,%0

by which'the petitieners are given liberty te file sep.rate arplicatien
en their prayer for grant ef premetion te the pest ef 0,S.Gr.I en the

_ ' e
- kbasis!ef restructuring ef cadre subject te the litmitatien,ihereafter,th

petitieners filed the instant applicatien en 12.8,96 stating therein
that the applicatian was within time, But, plirsuance ¢f sur erder
dated 11.12.97,the petitieners filed the instant applicatien fer cende-
hatien »f delay en 30.12.97 admitting that there has been a delay ef
ene year ana 37 days in filing the instant Original Agplicatien.it is
submltted by Mr,De,ld.ceunsel, that. due te wreng instructiens ef the

petitiéner's Advecate, the Original Arpllcatlen ceulesn,t be filed withi

time. Aftor hearing the ld,ceunsel appe.rlng for beth the partles,we
allew this applicatien and condone the delay.,The instant M.A.ns. 502
of 1997 is accsr@ingly ilsp-sed of, -

After hearlng the ld,cpunsel apwe aring fer the pctltloners and
after geing threugh the materiasds en recerd, we agmit this agplica-
tien fer adjudicatien., Reply te® be put in within 4 weeks and rejein--

der , if any,within 3 weeks thereafter, Let the-applicatien be
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